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 None for the Appellant. Learned Authorized Representative is present. 

2. Retirement Memo is received from the Learned Counsel for the 

Appellant by the Registry on 19.04.2023 seeking retirement from this case 

in view of his failure to ascertain the whereabouts of the Appellant. 



E/85842/2013 
E/85868/2013 

suraj 

3. Learned Authorized Representative submits copy of letter received 

from concerned Commissionerate indicating closure of the factory and 

service of notice through affixture mode. It seems that Appellant is no more 

interested to pursue the appeal for which we have no option but to dismiss 

the appeal for default and non-prosecution. 

4. Accordingly, both the appeals are dismissed for default and non-

prosecution as per the provisions contained in Rule 20 of the CESTAT 

(Procedure Rules) 1982.  

(Dictated and pronounced in open court) 
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